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(il) EXTENSIONs OF RANIGANJ RAIL-
© WaY PLATFORMS AND DEVELOPMENT

‘4 OF ASANSOL RAILWAY STATION

SHRI AJIT KUMAR SAHA (Vish-
Tupur): 8Sir, I am drawing the atten-

Qﬂﬁﬁ the House regarding the long
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pending ‘demand ang desire of the
people of HRaniganj for enlargement
of Railwgy, platorms gt Raniganj sta-
tion and for terminal facilities at
Asansol yard. In this connection,
local people, prominent individuals
and Memberg of Parliament repre+
senteqd thig issue with the Railway
H.mistry. 7/

Sir, the techno-economic survey in
connection with the development of
coaching termina] facilities at Asansol
yard was expected to be completed
by August, 1981 and it may be possi-
ble to take a view on the recomended
investment in the survey report be-
fore 1982-83 budget. This assurance
wag given by the Railway Ministry
but progress is almost nil.

Sir the said fechno-economic survey
is yet to submit its report and I am
afraid at this pace whether that re-
port would at gll be submitted before

the next year’s budget.

Under these circumstances, 1 urge
upon the Government to expedite the
submission of the said report so that
the actual work relating to extension
of Raniganj Railway platform and
development of Asansg] Station can
be started and completed early.

I demand that the Minister con-
cerned make a statement in the House

in this regard.

(iii) ALLEGED TRREGULAR-ALLOTMENT OF
WAGONs FOR TRANSPORTATION OF
CoAL FOR SMALL ScALE INDUSTRIES

IN TamrI. Napvu,

*SHRI D. S. A. SIVAPRAKASAM
(Tirunelveli) : I wish to bring to the
notice of the Government the pro-
blem being faceq by small industries
in the State of Tamil Nadu on account
of irregular allotment of wagons espe-
cially for the transportation of coal to
meet the energy needs of these small
industries. In Tami]) Nadu the Brick-
kiln manufacturers’ Associations have
‘been discharging the onerous duty of

dhtrfbutimg coal to smal] lldlﬁﬂ-.'.
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From 1978 onwards the transporta-
tion of coa] to Tamil Nadu is not
regular. It was calculated that in
1978 the requirement of small indus-
tries was 1,500 wagong of coking coal
ang 730 wagons of non-coking coal.
When this was the requirement, the
allocation wag 550 wagons and 240
wagong respectively for Tamil Nadu.
In 1979, the allocation became much
less. This reduceg allocation of
wagons conlinues even in 1981.

The Divisional Operaling Superin-
tendent, Centra] Railway Nagpur is
allocating only 30 per cent or 50 per
cent of total wagons allotted for Tamil
Nadu. In June this year the require-
ment of coal for Tamil Nadu was to
be hag from Singareni Coal Mines.
But the allocation of wagons had not
been taken into consideration. When
it was brought to the notice of the
Rajlway Minister, he found out a
solution for this. After that, in
August and September, the allocation
of wagong for transporting coal was
all right. But in October the coal
wagons allotment to Tamil Nadu was
stopped. As a consequence of this,
the small industries whose energy

source iS coal, have been put to 5 lot
of difflculties.

I demand that the Ratlway Board
should Jook into this immediately and
ensure regular allotment of coal
wagons to Tamil Nadu without delay.

(iiv) ANOMALIES IN THE ALLOWANCES
OF TEACHERS OF COLLEGES IN (GOA AF-
FILTATED TO THE UNIVERSITY OF
BoMBAY

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I wish to bring the fol-
lowing matter of yrgent public im-
portance under Rule 377.

The teacherg of collegeg in Goa
affiliated to the University of Bom-
bay are much agitateq about a major
anomaly in respect of their salaries.
The scales of pay applicable to these
teachers are the same ag recommen.

ded by the U.G.C. However, as
far as allowanceg are concerned, they
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are paid dearness allowance as per
the rate sanctioned by the Goverd-
ment of Maharashtra and House Rent
Allowance as per the rate sanctioned
by the Government of Goa, Thig has
createj not only management prob-
lems but also - hag put the staff to
considerable financial loss in addition
to great inconvenience due to delays
in the payment of these allowances.
It stands o reason that both the D.A.
as well as H R.A. payable to the
staff of these colleges should eitaer
be as per the rates applicable to other
colleges affiliated to the University: of
Bombay or as per the rates applica-
ble to the employees of Goa Ad-
ministration and there is mo justifica~
tion at all for the dual system that
is being followed at present. It is
worth mentioning that in the case
of staff of colleges in Pondicherry and
Chandigarh where a similar situation
prevails in as much ag these are affi-
liated to Universitieg out-side these
Union Territories both the allowances
are as per local rates. Even in
the case of the stafl of the Govern-
ment colleges in Goa and the Goa
College of Arts run by the Kala
Academy, though they are also affi-
liated to the Bombay University, they
are being paid not merely H.R.A.
but also D.A. at the local Govern-
ment rates. The dual system ig fol-
lowed only regarding non-Govern-
ment colleges in Goa affiliated to the
Bombay University.

It wag for all these reasons that
the teachers have been demanding
that the D.A. at local rates should

be made applicable to them with ef-
fect from 1st January, 1973, i.e., from
the date of introduction of theg revis-
ed U.G.C. scales, and the Govern-
ment of Goa had recommended that
this demang be considered favour-
ably., However, it appears that the
Government of India without con-
sidering all the implications or its
impact on the staff of the colleges
and, on the educational activity im

the Territory, rejected this prppmal
of the Goa Administration.



